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.whaole affair .and relaxation given in- this
axport-impeort .policy will ence again make
.Abem .rich angd richer. The. poor will remain
.poor.and poorer.

Mr. REPUTY SPEAKER : Mow 1
.nequest . she Hon. Mainister -of. Finance 1o make
A Statement.

15.30_hrs.

STATEMENT —RE : GRANT OF INTERIM
RELIEF AND ONE MQRE INSTALMENT
OF ADDITIONAL DEARNESS ALLOW-

ANCE TO CGENTRAL GOVERNMENT

EMPLOYEES
{English]

THE MINISTER OF FINANCE AND
COMMERCE (SHRI VISHWANATH
PRATAP SINGH) : Sir, 1 would
dike to make an announcement
regarding Interim Relief to the Central

Government employees. Government had
ifelt that having set up the Fourth Pay Com-
Jmissiop it would be appropriate if that Com-
mission cqnsidered the need for any relicf of
[an jaterim gharagter during the . course of its
Mdeliberations. The terms of reference of the
/Pay. Commission were thercfore suitably amen-
«ded by the Government in order to enable
.the Commission to submit a report of .interim
character in this regard. The Commission
;bas pow recommended an instalment of
Jnterim Relief at the rate of 10 per cent of
the basic pay of .the smployees subject to a
minimum of Rs. 50/-per month to be paid
with effect from Ist March 1985. They have
furtber recommended that this amount of
Interim Relief should be taken into account
for determining the retirement benefits only
and not for any other purposes.

Government have decided to accept this
recommendation of the Pay Commission. The
financial implications of acceptance of this
recommendation of -the Pay Commission
will be about Rs. 327 crores.per .appum.
This will benefit .about S million Centrsl
Government employees including  Armed
Forces personnel, employges of the Union
‘Territories and officers of All-India Services.

I would Jlike to make another ampounce-
ment which concerns the Central Govesnment

Bitls Introduced 296

employecs. With the increase in  averpge
index to 576, “Goverpment have desidéd to
pay an instalment of dearness allowance to

‘the serving employees and dqamcss mllef 1o

pensioners with effect from 1-1- 1985 The
financial implications of pnqunt of t.h;s
-instalment of dearness allowance and doar
ness relief are likely to be Rs 81 6 crores

end Rs. 9.3 crores respectively duﬁ.pa t,he
current financial year 1985-86.

MR. DEPUTY SPEAKER : We now
take up Private Members' Business : Bills for
introduction.

BEEDI AND CIGAR WORKERS
(CONDITIONS OF EMPLOYMENT)
AMENDMENT BILL*

(Amendment of Section 2, etc.)

- [English)

SHRI AJT KUMAR SAHA (Vishnu-
pur) : Sir I beg to mowe for leave.to iatzo-
duce a Bill further to amood the Beedi and
Cigar Workers (Conditions of - Employment)
JAct, 1966.

MR. DEPUTY SPEAKER : The ques-
tion_is :

“Tbat leave be grunted to introduce a
~Bill. fursher 10 .amend -the Beedi and
.Cigar:Workers (Conditions of Employ-
.ment) Act, 1966."

The motion was adopted.

SHRI AJIT KUMAR SAHA : I iotraduce
the Bill.

—— — —

CONSTITUTION .(AMENDMENT)
BILL

(Ameydment;of Xjghth-Sebeskhile)
LEnglish]
SHRI HARISH.RAWAT (Almora) : $ir,

-1.beg ta.move for - leave .to-introduse aBill
i further. s0. amepd the Constitution of India.

-?Bubliqhed in . Gagete .,ol,m;éh;ni-
ordipary, Past: 1], Section 2, -dated 26-4-1085



